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PART IV 
 

Acts of Gujarat Legislature and Ordinances promulgated and Regulations 
made by the Governor 

  

 The following Act of the Gujarat Legislature, having been assented 

to by the Governor on the 22nd March, 2021 is hereby published for general 

information. 

K. M. LALA, 
Secretary to the Government of Gujarat, 

Legislative and Parliamentary Affairs Department. 

 

GUJARAT ACT NO. 4 OF 2021 
 

 (First published, after having received the assent of the Governor, in 

the "Gujarat Government Gazette", on the 23rd March, 2021). 

AN ACT 
further to amend the Pandit Deendayal Petroleum University Act, 2007. 

 
 It is hereby enacted in the Seventy-second Year of the Republic of 

India as follows:- 

1.  (1)  This Act may be called the Pandit Deendayal Petroleum 

University (Amendment) Act, 2021. 

 
(2) It shall be deemed to have come into force on the 18th January, 2021.   
 

Short title 
 and 
commencement. 
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 2. In the Pandit Deendayal Petroleum University Act, 2007 (hereinafter 
referred to as “the principal Act”), in the long title, for the words “Pandit 
Deendayal Petroleum University”, the words “Pandit Deendayal Energy 
University” shall be substituted. 
 
3. In the principal Act, in section 1, in sub-section (1), for the words 
“Pandit Deendayal Petroleum University”, the words “Pandit Deendayal 
Energy University” shall be substituted. 
 
 4. In the principal Act, in section 2,- 

(1) in clause (xii), for the words “Bombay Public Trust Act”, the words 
 “Gujarat Public Trusts Act” shall be substituted; 

(2) in clause (xiii), for the words Pandit Deendayal Petroleum 
 University”, the words “Pandit Deendayal Energy University”  shall 
 be substituted. 
 
5. In the principal Act, in section 3,- 

(1) in sub-section (1), for the words “Pandit Deendayal Petroleum 
University”, the words “Pandit Deendayal Energy University” shall be 
substituted; 

(2) in sub-section (2), for the words “Pandit Deendayal Petroleum 
University”, the words “Pandit Deendayal Energy University” shall be 
substituted. 
 
6. (1) The Pandit Deendayal Petroleum University (Amendment) 
Ordinance, 2021 is hereby repealed.  

(2) Notwithstanding such repeal, anything done or any action taken 
under the principal Act as amended by the said Ordinance, shall be deemed 
to have been done or taken under the principal Act as amended by this Act.  
 

------------ 
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